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Hon"ble /;aj Gen K.K. Sr ivas ta va. :::JA.
Hon'ble Mr.A.K. Bhatnaqaf, Member;d_

K. C. Sr ivastava

s/o Shri Subh Karan Nath
Ex E.C.R.C., Northern Eastern ~ailway,

Gorakhpur Mohadoipur, Gorakhpur.

• ••••• Applicant.

(By Advocate : Sri Sudama Ram)

Versus.

1 • Union of India through the Genera 1 Manager,
Northern Eastern Railway, Head Quarter
Cor ak hpu r ,

2. Civisicnal Railway ~anager
Northern Eastern Railway, Lucknow.

3. Senior Divisional Commer c La I Man a;ler
Northern Eastern Railway, Lucknow.

4. Divisional Commer cia! fYlanager
Northern Eastern Railway, Lucknow •

• • • • •••• •Responde nt s ,

(By Advoc ate Km.Sadhna Srivastava)

_O_R_D_Ey_

(By Hon I ble Maj Gen K.K. Srivastava, A.M}

In t his O.A., filed under section 19 of Administrative'i"'

Tribunals Act 199~, the applicamt has prayed for quashing

the chargesheet deted 05.06.2000 ·(Annexure A-1), enquiry

report dated 16.01.2001 (Annexure A-2), order of removal

from service dated 19.02.2001 (Annexure A-3), appellate

order dated 11.'.04.2001 (Annexure A-4), Revisionary order

dated 06.09.2001 (Anrexure A-S) and order dated 22.03.2003

(Anne xur e A-6) with di r ect ion to th e responde nts to

trent the app l.d c a nt . in aer vt ce

benefits. ~
~~

with all consequential
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2. The facts of the case, in short, are that the

applicant uas working in the respon dent's establishment

8S Enquiry-cum-reservation Clink at Gorakhpur. The

aop Li ca rt uae served with major pe na l t y ch ar ce sbe et

dated 05.06.2000. After completion of enquiry, the

Dieoiplinary Author i ty passed punishment or det dated

19.02.2001 awarding the punishment of 'removal from

service'. The applicant filed appeal dated 12.0:5.2001

before respondent No.3 Le. Senior Divislonal Commerclal

Manager, North Eastern Railway, -Gorakhpur. The appeal

of th e applicant was rejected by Appellate Authority by

order dated 12.04.2001. The applicant file d r e vt s i o n

petition berore Additlnnal Divisional Railway Manager,

North Eastern Railway, Luck n ou vru ch was rejected by

order dated 07.09.2001. Thereafter the applicant rUed

mercy appeal/special appeal in September 2001 uh ich was

also dist:osed of by order dated 22.03.2003 on the ground

that as per Rules there is no prov~sion for appeal

against the order of revisionary authority unless the

oun t sbme n t awat ded has been enhanced.

j. Hear c Sr i: Su dama Ram lear re d ccurs e r for the

applicant and Km."Sadhna Srivastava learned counsel for

the respondents, considered their submiss ro ns and

perused records. In this c as e the extreme penalty of.

'removal from set vice 'has been au ar ded to the applica nt.

Such cases where extreme penalty is awarded, have to be

carefully considered by the authorities con:erned at each

level.

4. We have closely perused the punishment order

dated 19.02.20C1, the appellate cr de r dated 12.04.2001,

and revisionary order dated 06.09.2001. with reference

to appeal dated 12.03.2001 (Annexure 12) and r e vt s z on

petltion dated 25.04.2001 (Annexure 13). The applicant

in his appeal d$Jted 12.03.2001 and revision petition
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.'. dated 25.04.2001 has raised number of legal points but

ware constrained to observe that th e or de r s of

Appellate Authority as well as that of Revisionary

Authority are non speaking and cryptic. Neither of

tuo authorities have discussed any of the points raised

by the applicant. Such a short and cryptlc orders cannot

sustain in th~ eyes of law as it violates the principles

of natur a1 juot ice. It ap pe ar s the t th e appellate or der

and r a v is r cnar y order have been passed, orders uit hco t proper

application of mind.

5. for the reasons stated above, the C.A. is partly

allowed. The appellate order dated 12.04.2001 (Annexure A-4)

and order dated 06.09.2001 (Annexure A-S) passed by

ReVlsionary Authority ate quashed. The appeal fJ.le d

by thE' applicant before the .Llppellate Authority shall

s tan.d res tor e d and S haIl bed B c ide d with i n _C3 pe I lad 0 r
four months by a reasoned order in accordan::e with law

from th e date a copy of this order is fJ.led.

6. There s+a Ll be no order as to costs.

~.

Member -J.

Manish/ -


